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None appears, eitfier for the petitioner or for

respondents. The petitioner served in the Indian Navy
X

• frcni 4.2.1961 to 4,5.1974. He thereafter served from.

15,6.74 to '26.11.1974 in the (Ministry oF Shipping and

Transport. He thereafter served in a public undertaking

the Bharat Electronics Ltd, from 20,11.1974 to 25.8.1976.

^ Uhen a teaching job uas available in the Delhi Engineering

College to be filled by direct recruitment, the petitioner

applied for the same and he uas duly appointed u.e.f.

,26.8.1976. He resigned from the same on 4.7.1964. The
I

grievance of^the petitioner made in the petition, which

uas filed in the year 1987, is about his initial fixation

of pay and other consequential benefits flouing from the

same. The petitioner uas communicatad the decision of

Delhi _Adfninistrst ion by letter dsted 7-9-1976 that his
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psy uas to be fixed at' the initial stage of the seals

attached to the post as it uss filled by direct recruitment

in the scele of n's. 550-900, The petitioner's case is that

he was drauing r'"s,64.0/- in the scele of Rs,620-740 uhen

he retired from the Nauy. The petitioner having mads a

grisv/ance about the initial fixation of his pay, the same

was rejected on 1,3.1977 by the Administrative Officer.

His furt!-E r repressntation uas examined by the Delhi

Administration and uas rejected.on 1,12.1983, The present

petition has b88n filed in the year 1987« It-, is clearly

barred by Section 21 of the Administrative Tribunals Apt,

1985 as the cause of action arose long prior.to the coming

into force of the Tribunal. It is on this short ground that

this petition is li'able to be dismissed. It is accordingly

dismissed. No costs.
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